CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

Review Application No.51/98 In
original Application No.2732/92

Mew Delhi, this the 18th day oF March, 1998

Hon'ble Mr. Justice V. Rajagopala Reddy, Vice-Chairman
Hon’ble Mr. N. Sahu, Member (A)
1. Union of India,
through the Secretary,
+o the Govit. of India,
Ministry of Home AfTairs,
New Delhi,
> Delhi Administration,
through its Chief Secretary,
5, Sham Nath Marg,
Mo 1 3
Dethi.
3. The Commissioner of Police,
rslice Headguarters,
M.5.0. Building,
T.P, Estate,
New Delhi.
A, The Additional Commissioner
of Police (R)
rPolicse Headguarters,
M.5,.0, Building,
I.P. Estate,
New Delhi.
5. The Deputy Commissioner
of Paolice,
south-West District,
New Delhi.
.... Review Applicant/Crigina’
Respondents
(By Advocate: Shri Amresh Mathur)
Shri Rajbir Singh
S/0 Shri Bhagwan Sahat,
R/c C-181, Gali No. 12,
North Gonda,
Delhi-110083.
. . .Respondents/Criginal
applicant
{By Advocate None )
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The Review Application is, therefor

M
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(M. Sahu) (V. Rajagopala Reddy )
Member (A) Yice-Chairman (J)
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